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HIGH COURT OF JI]DICATURE F'OR IIJTJASTIIAN

PRTNCI,TAI qEAr 4T JODTTPUE

No. Accts/B ldgl 47 12019 Datc:17.t2.2019

In continuadon of eurlier notice lt{o. Acots/Bldg.l46l20l9 datod

13.12.2019, Accts8ldg.la5l?}L9 and ordcr No' AcctsiBldg.la6l?l}, dated

0?.12.19, it is notified to all concsrncd that the Chambcrs of Category-Il at

Ncw High Court Building at Jhalamand, Jodhpur havc bccn allottcd urtdcr

Rajastharr High Court Principai Scut Advocates' Chambers (ellotmart and

Occupancy) Rulat, 2p1p ('thc Rules 2019') to thp applicant Advocate(s) as pcr

encloscd lists with following terms and conditiors:-

'llrc Chambcrs havc been allotcd ott non transfcrable licensc basi.t.

The Liccnse tbe for the Chamberr of Cutegory-ll slrftll be I(s' 1000/- pcr

month payablc @2501- by each licensee'

Thc allottes sirall havc no right to claim suspension of license flce in

whole or in part for any reasoll whatsos/cr'

'lhc license lec End othcr charges shatl bc payablc atso tbr t]rc period

during which thc Coun renr*ins oloscd'

'the licensec shall take separate clectricrty supply donncction from thc

concemed electricity comPany and sholl pay thc clectricity chargcs

regularly os per the bilt to thc concerrned electricity company.

tn addition t0 the licurrsc fcc, thc liccnsee shsll bu liablc to pay

scavenging charges frrr chumbcrs catogory-Il' a sum ol'Rs' 8004 pcr

rnon*r, which shall be l{abie D be rcvised by thc chief Justicc l}orn

timo to tims.

The liccnsc fsc and ottrcr charges specilied us aforesaid' shall bc

payarble in advaricc by thc Scventh day of c n montl ln cash 

1r:'-:'1
or.cr/demand drsft, drewn in thvour of RegisFar General, Rqiasthan

Fligh courr, it will bc open fbt the licensee to deposit thc liocnsc fcc

and thc othcr chargcs cvcty year in sdvance'

.IhcfurnistringofthcChzunbcrsshallbccarriodoutbythelicgnsceut

his own cxpensQ, No licensce in rcspcct of a chambcr allottod shall at

onytimcduringthccontinuanceofallotmcntcarlyoultrrcauuedtobc

carriod out Bny structural, additional or alteration in the chamher

withoutq4msenlinwritingol.theChigt.Justiceorlrisnomincc.
,I.heliocnsgctQwhomaCharnberhasheenallottedasal.oresaidslrall

not use or causc or pcrmit to bc uscd thc satd charnber irt any other

way l,han drs an Ativocate Chamlrsr'
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10. No llcensec shall tnnsfcr, assign or sub.let the Charnber allotted to him

iu hvour of any tlther person; nor shall such licengcp sharr thc

Chamber with any othcr Advocate unuuthorisedly.

I I. 'l'he licenscg shall bc responsible .[or proper $p-kgep and maintcnan(j€

ottlrc Chamber in acoordancc with Murricipal laws ond suuh dircctiorrs

as may bc issued by the Rogistrar Crcneral sil pcr in$tructions of thc

Chief Justicc"

12. No licenscc shall use his chambcr beforc g a.rn. and atter 8 p.rn, durlng

day hours of the court anrl bcfore 7 a.m. and ufter 6.30 p.ur. during the

moming hrrurs.

13. Thc Charnbcrs sh*ll be propcrty of the Rajusttran High Court and shalt

remain complctoly undcr its control.

14. 'lhc aliotrncnt shertt bc otYective from thc date on which Chnmber is

made uvailable lor occupation pursuant to an ordcr of alloturent. Tlte

posscssion of tho Chambcr shsJl be handed ovcr only aftcr doporit of

thc sccurity dcposit ancl thc advuncc licen*c fcc ancl proof of

surrcndering thc Charnbcr, if allotted clscwherc. If the Ctrambcr is not

occupied within a period of two wecks of the allotment, thc same shull

be, deerned to be cancellcd.

15. The liccnscc shall indcmnit! the Rajasthan lligh Cotrl ugoinst any loss

or claitn prcferrcd against him/trcr by thind partics as a rcsult ol'

aotVomisslon of liccnsse (fr his agonts.

16. Thc alloturcnt rnade muy bc canuelled at snY timc by the Chicf Jusl,ice

on breash of any o1'[hc termg and conditions irrdicatcd herein and as per

Rules ?019.

17. The allotrncnt shall terminate.

(a) Qn its canccllation by tho Chief Justicc; or

(b) On its surrcnder by thc licsrrsee conocrncd; or

(c) On liccnses's ccasing to be a mcmber uf Raiasthan lligh CourL

Arlvtrcat€S' Assgsiation or Rajasthan High Court Lawyers'

Association, as thc case nilY bc; or

(d) On liccnsge's na.flic bcing rumovod tiom thc roll ot'the Bar Council;

()r

(e) On licenss€ failing to deposit liccnse tee snd/or sq6venging chargcs

fbr six rnonths ;or

(l) On thc ds{tth of tlrc liccnsce ;or

G) On the liccnscc being elevatcd to the Bcnch of thc Higlt

Conrt/Suprcme Court. '

fip1yrvtsr, in case of joint allotmont, thc rernaining allottecs shall
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continoc to occupy thc chambcr and thc addition of thc allottcc shallbc

made in accordanoe with the allotment proccdurc laid down as

atbrcsaid.

l8- Liccnsccs will havc to ettlx hivhcr name prate on ths chamber as

approved by Rajasthan High Courr.

19, If the allotment is cancellcd or tcrminated under these rules, ilrc
Iiccnsee, hcins of the dooeuscd Iicensee or othcr occupar-rts oocupying

the Chambcr shall vusntc the Chasrbcr within a poriod of 30 days from

thc datc o[ cancellotiott/tcrmination of allotment, as thc casc muy be

and thc occupar,ion of such chamber beyond thc period of 30 days will
be trcated as unauthorized ooorpatlon and penel/markct rent, as may bc

lixed liom titne to timc, shall be ctrargcd apart fro,m othcr action tbr
rccovory of possession ss per applicahle law.

?0. On the dcath of the liccnsec, the Allotment Committee mey consiclcr

the *llotrnent of" Chambcr to ttrc sonddaugfitcrs of the deoeuscd

liccnsce subjoot to thc condition char he/sho fultills thc cllgibility

conditions prcscribed for allotncnt of thc Chenrbcr oF the qonccrncd

catcgory.

The applicant advocatc is rcquired to do the nccdtul io terms of above

Lerms and conditions fo'r handlng ovcr posscssion of the chambers including-

submiseion of proof o['surcndcring the chamber if allortcd o]sewtrcre. Thc

Chambcr allotted in the old prcmiucs bc surrendcred to tho <.ronccnred hrblic

lVorks Depurlrnent Authorities by 20. I 2.20 I 9.

1'lrc listS have bOen aflixod on thc Noticc Boffd and uploaded on

wcbsitc oIthe High Court www'hcrtj.nie.in.

By Ordcr

Encl.: As Abovc. nJ\^r.A-------
rsrffiscrffi\t*J{REG
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No. AcctVBldg.E0lglllts Date: l7.tZ.ZOt9

copy forwarded to the following tbr informatiorr ncoessary action:-

I. Prcsidcnt, Rajasthan High Corrrt Advocatcs Asgouiation, Jodhpur

/Rujisthan Iligh Court l,awyeru Associatioq Jodhpur.

2. Ccnsral Secretary, Rajnsthan High Court Advoi:atcs Association,

Jodhpur/Rajasthan High Court Luwyers Associati on, Jodhpur.

3. , Secretary, Bar Council. Rajosthan l{igh Coud. Jodhpur.

4. Nol.ice Botrd Rajasthan High Court, Jodhpr:r.

.d""-ffit--b]bt-
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